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- CEITRAL ALMINISTRATIVE IRIBUL
LUCKNOW BENCH
O.ée No. 172/91
Surendra Nath Srivastava Applic ant
versus
The Chief Post Master General

UePe Circle, Lucknow and others Respondents.

shri S.N. Saxena Counsel for &pplicant.
" Shri Dinesh Chandra Counsel for Respondents.

CORAM

Hon. Mr. Justice U.C. Srivastava, V.C.
Hon, Mr, K. Obayva, Hidm. liember,

(By Hon.Mr. Justice U.C.Srivastava, V.C.)

The applicant éntered tne service of Postal
Department as Postal assistant in the year 1964. In

the year 1984 he was promorted to the post of Assistant
Post Master in the scale of & 1400-2300. &s he acguired
the additional quglificastion for the post of Accountant,
having passed the departmentsl examination in the year
1973] The employees were considered for further
promotion after their confirmation on the post, on which

they were working whether from the date of first

appointment or the post acquired after promotion, although

in service confimation is needed only once and the

department once confirmed 29 of.jicials and regarding

rest$ the matter wasS reserved and r ather deferred. In
L/' / the confimmation list, according to the applicant,

juniorgto him were confimed but his c ase was not considere
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In the promotion fromthe post of Assistant Post
Master(Acaounts) and assistant Post Master(General
line) to HSG II thelist included the name of the persons

junior to the applicant but the name of the applicant
did not find Place. The applicant ma de representations

ayairs t the same on 9.8.89 but he was promoted on adhoc
basis with the stipulation that the same will not

confer him any right. He was confirmed with effact

from 1.3.84 ana thu$¢, & was given due seniority and
5 °
confprmation with retrospective effect. A charge sheet

was given to the gpplicant tor minor penalty in May/
June, 1390. The applicant was awarded the punishment

of stoppage of increment for six months. He filed an
appeal which, according to the aposlicant, was not replied
to. Vide order dated 2.5.91, the applicart was reverted

to the post of Assistant Post Master(Accounts) from the
post of H.S5.GII without following the procedure, It is
this reversion which has brought him before this Tribunal,

le The respormdents have tried to justify their

action by saying that the promotion in H.S.G. II was made
on adhoc lsis on a particular condition. He was not found

fit for regular promotion by the Confimming authority and
that is why he was reverted, It has not been specified

by t he respcndents that who was the authority and
whether the applicant's promotion required any zuysideratis;

consideration,

3. ‘he applicant having besn contimmed with
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eftect from 1,3.84 with retrospective effecg, he
maintained his due seniority as he maintained his
seniority, as his juniors were promoted on regular

basis, his case for promotion should have been consiered
in that light. It has not ke en stated whether the

juniors were found fit. It appears th& the applicant

was facing a minor penalty and tho< is why he was not

found fit. After the penalty period was over, the

applicant's case ought to have been consiiered for
promotional post, he having been confirmed in the year
1984. The respondents are directed toconsider the
case & the applicant to the promotional post at least

after penalty period espired. In case the spplicant is

entitled for promotion and the post is existing, he
will be promoted within 3 months of the receiot of the

copy of this judgment. But for tae above, this application

is pejected. No order as to costs. Z:;;»”’///

Adn{>"Me \%gébﬁ_/// Vice Chairman

LucknowsDateds: 24 .8.92



